LOK SABHA DEBATEY
(Part [IM;I other than Questions and Answers)
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LOK SABHA
Thursday, 28th March, 1957.

The Lok Sabha met at Eleven of
the Clock.

(Mr. Speaxer in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

1145 brs.
PAPERS LAID ON THE TABLE

AMeNDMENT T0 Hicw Courr Jupces
(ParT A StaTtes) Runes

The Minister in the Ministry of
Home Affairs (Shri Datar): Sir, 1 beg
to lay on the Table, under sub-section
(3) of Section 24 of the High Court
Judges (Conditions of Service) Act,
1954, a copy of the Notification No,
16/3/57—Judl. I1(1), dated the 28th
February, 1957, making  certain
amendments to the High Court Judges
It‘Fart A States) Rules, 1956. [Placed
in library. See No. S-104/57]

AMENDMENTS TO Hice Court Jupces
(PART A STATES) TRAVELLING
ALLOWANCE Rures

Shri Datar: Sir, I beg to lay on the
Table, under sub-section (3) of Sec-
tion 24 of the High Court Judges
(Canditions of Service) Act, 1954, a
copy of the Notification No. 16/3/57-
Judl I (ii), dated the 28th February,
1957, making certain amendments to
the High Court Judges (Part A
States) Travelling Allowance, Rules,
1856. [Placed in Library. See No,
5108} 7]

—
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NOTIFICATION UNDER ESSENTIAL
ComMmobprTies AcT

The Deputy Minister for Food (Shri
M. V. Erishnappa): Sir, I beg to lay
on the Table, a copy of each of the
following Notifications, under wub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955:—

(1) Notification No. S.R.O. 3447,
dated the 20th November, 1854.

(2) Notification No. SRO. 271,
dated the 21st January, 1957. [Placed
in Library. See No. S-108/57)

AMENDMENTS TO INDIAN AIRCRAFT
Rurxs

The Minister of Legal Affairs and
Civil Aviation (Shri Pataskar): Sir,
1 beg to lay on the Table, under sub-
section (3) of Section 5 of the Indian
Aircraft Act, 1934, a copy of each of
the following Notifications, together
with the Explanatory Notes, making
certain further amendments to the
Indian Aircraft Rules, 1937:—

(1) Notification No. AR|1937(23),
dated the 8th January, 1957,

(2) Notification No. AR|[1987(27).
dated the 26th January, 1957. [Placed
in Library. See No. 5-107/371

AmenpmENTS TO CENTRAL Excme
s RuLes

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
Sir, I beg to lay on the Table, under
Section 38 of the Central Excises and
Salt Act, 1844, a copy of each of the
following Notifications, making certain





